Before the Appellate Tribunal for Electricity
(Appellate Jurisdiction)

IA- 209 of 2011 & IA-2100f2011in
D.F.R. No. 1355 of 2011

Dated: 20tk September, 2011

Present : Hon’ble Mr. Justice M. Karpaga Vinayagam, Chairperson
Hon’ble Mr. VV.J. Talwar, Technical Member

In the matter of:

Vegan Inc. ....Appellant (s)
Versus
Maharashtra Electricity Regulation Comm. & Ors. ... Respondent (s)
Counsel for the Appellant (s) : Mr. Jayesh Gaurav &
Mr. Pawan Upadhyay
Counsel for the Respondent(s): Mr. Buddy A. Ranganadhan, Mr. Arijit Maitra for R.1

Mr. Hasan Murtaza for R.3
Mr. Hemant Singh for Mr. Sanjay Sen

ORDER

IA No. 209 of 2011

(Application for waiver of fee)

This is an Application for waiver of the Court fee. The Appellant
is a NGO. In the additional affidavit filed along with the Petition for
waiver of court fee it is stated that the Appellant has very meager
resources to pursue its objects currently and at present the Appellant is
constrained to pursue its objects by utilizing whatever little
contribution is made by its members from time to time. As we
directed, the Appellant has also filed a copy of the last income tax

return.



-
In view of the circumstances mentioned in the affidavit and also
the observation made by the High Court, we deem it fit to direct the

Appellant to pay Rs.10,000/- instead of Rs.1,00,000/- as court fee.

Post the I.A. No. 210 of 2011 (Condone delay Application) on

22.09.2011.
(V. J. Talwar) (Justice M. Karpaga Vinayagam)
Technical Member Chairperson

TS/KS



